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0.A.Nos1546/94
Neu Delhis this the 117 day of Freoos o 1899,
HON 'BLE MR, SeReADIGE, VICE CHATAM AN ().
HON 'BLE MRP o CoKANN gy M merr(d)
Om Prakash,
sub=In pector,
o/o Shri Behari Lal,
wo tking as Sub=Inspactor {Exe),
Del hi police in Rashtrapati Bhawen,
Naw mlhi ess €0 2 Bppli{:an‘t‘:.
{By adwcate: Shri Shyam Babu)
Ve rsus
1. Oommissiorer of Police,
Del hi, ‘
police Headquarters, I.P Estate,
New Del hi-HO002,
2. Deputy fommissioner of Police,
( west nDistrict ), Rajouri Garden,
New Delhi esess0 REspOndentsy

{By adwcstes shri Wi jay pandits )
‘0 RDER
HON $BLE MRy So ReADIGE, VICE CHATFAN(R) o

foplicant impugns respon sdentsi@?ggrs datar
4,10,90 ( annexure=p) and dated 10.6. EK%Am; sedks
con ©i mation 2s Sub= Inspector in Delhi ?el:‘acs
e @efe 1510683 01 15,1084, or in any cass Wesefy
17585 when his, juniors were promoted, with all

conssquential benefits including correction in the

seniority list dated 8.6.50 (Annexurees E).

2e gpplicant®s case is that ns joined as

Sub Insaector‘(ﬁx‘ ) on 15,1081 {anexure=C), and
was put on probaotion wmder Rule 5 (e} of Delhi Polics
{(mppointment & Recruitment ) Rules, and completed the

same sucecessfully on 15,10,83. Msanuwhile Rule 5(a}

was amended on 2,5,83, and in the backgrowd of the
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smandnent, spplicant successfully completed

the maximun period of probation of I years op 18,10, 84,
on which date there was no puisment ageinst him,

nor had he beegn commnicated any adverse remoarksy
mplicent noyever complains that hew as not so

con fitmed and his juniors wvere confimed as 5.1, ( Fxo)
WeBeFo 1o5.88, He was eventually confimed on

1+ 54 E6,

Re Respondents in thelr reply adrit that
applicant was appointed as a temporawy Sele on 15,9048
They state that he along with his batemats®® were
considered for confimation when pemnent posts
harame available on 1.5,86, but =25 he wes censurad

on 173,85 for a default of 29.4,85; wss again

censurad on 17,9,85 for a default of 1,885 =nd
recelved adversa ontries in his ACR for ths pariod
14,35 to 8,935, he was passed over for confimation
on 1,5.85 and was confimed only W.3.5¢ 1,3,36 by
order dated 4.8.86, PRaspondetrts alse stated that
spplicent never repressited against his confimation
WeBofe 13:86 in times It is stated that on 19,4, 9 hs
rep resented against the adverse ranarksy which was
accepted, and the adverse remarks for the period 1,488
to 8,985 were skpunged by order datad Be.7.92, It is
further stated that the integrated seniorpity list datad
BJ6e % was issued to which chisctions were called fur
within one monthe fpplicent represented against ths
&nexure*ﬁ): which he challenced only on 1758, 9 and
the same was sventually rejscted. FRespondeits sﬁ?qg thst

applicant has filed this U0 with delay, ano hence Lhs
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sama is hit by limitatione

4, poplicant has filed rejoindar in which
he has challengad ragpondents’ con tention and
broadly reiterataed his oune

S, \Ja have heard both sidesd

tation tak g

fbo
ot

R In so far as the plea of 1lim
by respondents is concemned, ghri Shyam Babu has
taken the stand that spplicant camz to KnoW sbo ut

©

hic confimation weeefe 1s5.85 only #rom bhe senio oily

1iat datod Be6s90 sgainst which he vep resented well
in time. He has arqued that spplicantls cause of

ot &

.

action arse from respondents' order dated 10.66 54

{mnexure=B) and the Oa is therefcrs not hit by

limitation.

7a e are unable to acocept shol Shyam Sabu s

submission that the 04 is not Dit by limitstion.

¥y

ven if the applicant ceme to kpow that his dets
af ponfimmation was Fixed =2s 1,586 only Fom the

o ulication of the integrated seniority list dated

8,6, %, we find that he had cubmitied 5 rep resantatd
datad 22,5490 , specifieally impugning his plucs v ant
in the seniority list dated 8.6, st Sl.No.1226

i which his dete of confimation

as 1,5.86, =nd that rep resentation was v

Memo deted 4.10,90 (anexure=8), frolicant®s cau

of action therefors arose at Ioast from 4.0 0 50
tnis O was Filed on 19.7.94, The subsequent
1

rep resentations filed by applicent do mot sxtend the

6 is clesr fmm the fon’dls

¥

paric4 of limitation, -

Sid I ] < . - :
Supreme Court's rulimg in 5.5, Rathor  Use State of .0,
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alz 199 sC 10 which lays doun that tha oauses of

%,

action shall be taken O arise on ths date of the

ordsr of the higher authorities disposing of the

sppsal or rep resentation,and tepeated wnsuccessful

@

repressntations,not provided by law , @ reh oanlz

rl poumstan o

5

the period of limitation, inder the

the objection raised by the respondents that this

0a is hit by limitation, is sustaineds

Be Shri Shyam Babu h-s relizd won tha
“nT P8's order dated 2. 4. 87 passad in 04 KoeBY
Narair Singh Vs, U0I & Orse. and =the ordecs dated
2.8,9 in Oa No.2022/9 Gurjit singh e Lt.lowemos

of Nelhi & Ors. In Gurjit

plea of limitation was not
hence the order in that cese does ot help  oh

applicanty In Narain singh's c@se (supra) the

nlea of limitation was taken by Tesporf

ploa was impliedly rejescted, That howawer, doss not

mesn that in the present case uhere the ples of

oy

K
4

imitation was specifically raised by respondeis
amd ie fouwnd to have merit , the =zame is reguived

to be disregarded or reiecteds

9, o have al ready noiticed that in the lioht
of mthore's czse (supra) this 0a is sguarely

hy limitation. It is accordingly dismicsede No
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{ P.CKANN N ) ( SeReaDIGE )
NEQHER(J). JiprE CHAT M n iﬁ)‘;’
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